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Hon.Mr.5.KeI. Nagvi, J.lM.

Shri V_.K, Srivastava for the
applicant, &hri K,P, Singh for the
respondents.
1245500, Shri K,;P. Singl,

counsel for the respondents furthe

Inspite of stop order

dated learned
seeks time.
Shri V.K.

for the applicant submits that the

Strongly opposed by
Srivastava, Learned counsel
e

applicant is f&dﬂ/upbpursuing this
simple matter, in which he has only
claimed interest on unauthorisedly

| recovered amount by the respondents i
and he suggests that if the respondentsc
directed to settle the matter for
which the applicant made representation
before them, he may kBope for early

redressal, Shri K,F, Singh, learned
counsel for the respondents has opp-
osed this suggestion.but I do not £ind
ang force in the submission of learned
counsel for the respondents.

Incase the applicant makes
a representation before the responderlrt s
{ within a month, the same shall be deci-

ded by the respondents within 2 months

- 7/
ﬁh¢uﬂydby passing detailed, reasoned and
speaking order and if13§¢ applicant
=
is found entitled fDeravaEt, the

/m.n/

same shall be paid within 6 weeks
The O.A.is disposed of
No order

thereafter,

with tlhe above observation.
as to costs.




